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are expecting to hear from them short-
ly. 

Mr. Speaker: After it is received, it 
will be givell to the House. 
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8hri Ram Krishan Gupta: In view of 
the f&ct that t!ler€ are other backward 
areas also in the Punjab, may I know 
whether there is any proposal to con-
stitute such com'Tlittees in those areas 
also? 

8hri L. N. Mishra: This is only for 
the hilly area. , ' ,"It 

Tibetan Refugees 

-490. 8hri Chintamoni Panigrahi: 
Will the Prime Minister be pleased to 
state: 

(a) whether it is a fact that the Daipi 
Lama has asked the Government to 
allot the Tibetan refugee fanning land 
Qr pastures for resettlement; and 

(b) if so, whether Government have 
written anything to Dalai Lama in 
this respect? 

The Deputy MInister of External 
Affairs (Shrimatl Lakshml Menon) : 
(a) Yes, Sir. 

(b) The Government have been in 
correspondence with the Dalai Lam. 
on the subject of rehabilitation of 
Tibetan refugees in India. Enqulrie8 
are being made to locate land which 
may be available and suitable fer 
Tibetan settlement. 
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8hri CbmtamoDi PaDigra.hi: May I 
know whether the Dalai Lama has 
personally asked for land for perma-
nent fettlement and, if so, in which 
portion of the country is it? 

Shrimati Lakshml Menon: That has 
been replied to in the first part of the 
answer. 

Shri Chlnt.unoDi P;migrahi: In which 
part of the country is land being al-
lotted? 

Shrimati Lak~ Menon: We are 
making every possible effort to make 
suita~le land available to the refugees 
but so far we have not been able to 
locate it except in a place called 
Bhalukpung where we hope to settle 
about 800 persons. 
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Shrimati Lakshmi Menon: 20,000 
Tibetan ref1.!gees are in India. They 
are In Sikkim, NEFA area, Himachal 
Pradesh, Punjab, Ladakh and Uttar 
Pradesh. 

Shri Hem Barna: May I know what 
steps the Government have so far 
taken to distil1gL·i.h the genuine Tibe-
tan refugees !T ern the SP1,lrious ones 
and, if so .... 

An Han. Member: Spurious ones? 

Shri Hem Barna: Yes, that is a 
fact. 

Mr. Speaker: It does not matter. 
People understand han. Members' 
question. 

Shrl Hem Barua; And, if so, have 
Government drawn up any scheme for 
their rehabilitation? Besides allot-
ting l!\llds, do Government propose to 
employ them in road building work 
and other developmental work? 

Mr. Speaker: It is a suggestion for 
action. Are st",ps being taken to see 
that genuine refugees alone are allot-
ted lands and nut others? 

Shrlmatl Laksbmi Menon: There 
is screening, but I do nit know what 
methods they !Ire adopting. I under-
stand that about 11,250 Tibetans are 
e'l1ployed On road work and 400 in 
forest work. Thpn, 1000 are engaged 
in learning crans and there are about 
550 students. Besides, there are des-
titutes, infirms and widows. They are 
11150 being rehabilitated. 
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Smi Brajeshwar Prasad: May 
know from ire Prime Minister why 
we wrote to the Dalai Lama? What 
is his capacity in this matter? 

Shri lawaharlal Nehru:. I do not 
know what is the capacity of Dalai 
Lama. 

Mr. Speaker: He evidently wants 
to know why you write to him? 

Shri NallShir Bharucha: He want3 
to know what is his locus standi? 
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Shri BraJeshwar p~: The Gov-
ernment are in correspondence with 
the Dalai Lama. Why are we writing 
to him? Who is he? 

Shri lawah;lrlal Nehru: First of all, 
the question itself was whether Dalai 
Lama had asked us to allot the re-
fugees land. Secondly, we do treat the 
Dalai Lama as a person, who might 
advise us about these Tibetan re-
fugees. We consult him from time to 
time and they themselves look up ttl 
him. 

National Tribunal tor Bank Employees 

*491. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether the National Tribunal 
set up for the bank employees includ-
ing Reserve Bank and State Bank 
employees has recommended any in-
terim relief; 

(b) the amount recommended; and 

(e) whether the same has been im-
plemented by the Banks? 

The Deputy Minister of 
(Shri Abid Ali): (a) No. e 

(b) and (c). Do not arise. 

Labour 

Shri S. M. Banerjee: The National 
Tribunal was appointed some time in 
the month of May. Why has it taken 
so much time to decide amout the 
interim relief? 

Shri Abid Ali: The Tribunal was 
appointed in Mareh and, accoming to 
the notificati=, the Tribunal was 
authorised to decide the Question of 
interim relief also. It is for t1he 
workers' representatives to ask for it 
and the Tribunal will decide it as it 
thinks proper. 

Shri Tangamani: May I know whe-
ther any time limit has been fixed, 
asking the Tribunal which is sitting 
in Bombay to submit its final award? 

Shri Abid Ali: That will not be legal 
to advise them or fix a time limit. 

Shri S. M. Bauerjee: From the ans-
wer at the han. Minister it appears 

that the workers' representatives never 
asked for interim relief. May I know 
whether any request has been made 
by the representatives of the workers 
for interim relief! 

Shri AbU! Ali: We do not get the 
detailed proceedings from the Tri-
bunal. In case the han. Member wants 
this information he may table a ques-
tion then it will be obtained. 

Shri Tangamani: The han. Minister 
!has stated that it will not be propel" 
to ask the Tribunal to give its award 
within a prescribed time. May I re-
mind him that under the Labour Ap-
pellate Tribunal Act all the appeals 
shOUld be disposed of within six 
months? May I know whether the 
same date at least has been indicated 
by the Gavernment to the Tribunal' 

Shri Abid Ali: That Act has bee .. 
repealed. This Tribunal has bee». 
appointed under the Industrial Dis-
putes Act. 

Shri S. M. Banerjee: I want to know 
whether it is within the knowledge of 
the hon. Minister as to what work la 
being done by this Tribunal, because 
he does not know whether the em-
ployees have made any application or 
not? What progress has been made 
by them so far? 

Shri Abid Ali: Substantial progress 
has been made by them. Both the 
parties have made written statements. 
Evidence has also been called for and 
the Tribunal had several sittings. 

Export of Manganese Ore 

+ r Shri Ajit Singh Sarhadi: 
'.93. ~ SIlri ~unath Singh: 

l Shri Bibhuti Mishra: 

Will the Minister of C8llUaerce ad 
lD,dustry be pl~ased to state: 

(a) whether Government have con-
sidered the proposals of the Standing 
Committee of the Federation of Indian 
Chamber of Commerce and Industry 
for Mineral Ores about giving incen-
tive to the export of manganese ore; 
and 




